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Applicability of Environmental Clearance
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Dr. HMALLESHAPPA,LF.S e STATE LEVEL ENVIRONMENT IMPACT
MEMBER SECRETARY AT ASSESSMENT AUTHORITY — TAMIL NADU

/m;‘? 3rd Floor, Panagal Maaligai,

1 k‘ ﬂ \ No.1 Jeenis Road, Saidapet,

NS Chennai-15.

i / Phone No0.044-24359974

- Fax No. 044-24359975

Letter No. SEIAA-TN/F.No. 6227/2017 dated: 21.07.2017

To

M/s. MRF Limited.

T.S.No. 5/1A, 5/2 & 3 of Wimco Colaony,
Wimco Nagar.

Thiruvottiyur Taluk,

Thiruvallur District

Sub:  SEIAA-TN — Environmental Clearance for the proposed construction of

warehouse for storing raw materials and finished goods at S.No. 175 (part) of

Ermavoor Village, §.No. 6/1A1 of Thiruvottiyur Village in T.S.No. 3. 5/1A. 5/2A of

Tiruvottiyur, Ambattur Taluk, Thiruvallur District under  Category  “B2”  and

Schedule S.No. 8(a) — Reg

Ref: . Your application dated: 30.01.2017

. Lr. No. SETAA-TN/F .No. 6227/2017 dated: 14.03.2017

. Minutes of the 92" SEAC Meeting held on 11.07.2017

. Lr.No. SETAA-TN/F.No. 6227/2017 dated: 13.07.2017

. Your reply dated: 07.08.2017

. Minutes of the 234™ Authority Meeting held on 21.08.2017
XXXXXXX
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I invite kind attention to the reference 1™ cited above wherein you have submitted
application seeking Environmental Clearance for the proposed construction of warehouse for
storing raw materials and finished goods at S.No. 175 (part) of Eravoor Village, S.No.
6/1A1 of Thiruvottiyur Village in T.S.No. 3, 5/1A, 5/2A of Tiruvottiyur. Ambattur Taluk,

Thiruvallur District.

On initial scrutiny of the application, you were requested to submit additional details
vide this office letter dated: 14.03.2017. Subsequently, the project was placed before the 92"
SEAC Meeting held on 11.07.2017. Based on the presentation made by the proponent, the

Committee inferred that the project might attract CRZ regulations and hence deferred the
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proposal. The Committee also directed the proponent to approach Tamil Nadu Coastal Zone

Management Authority for their appraisal and decision regarding the CRZ clearance.

The project proponent in your letter dated: 07.08.2017 informed that you have applied
for EC for the proposed project with the intention of the EIA Notification, 2006 that all the
construction projects with built up zrea greater than 20, 000 sq.m need to obtain prior
Environmental Clearance. As per MoEF Notification No. S.0. 3252 (E) dated 22nd
December. 2014, the construction of industrial shed. school. college, hoste! for educational
institution has been exempted for obtaining EC. A per the notification “The word ‘industrial
shed’ implies building (whether RCC or otherwise) which is being used for housing
plant and machinery of industrial units and shall include godowns and buildings
connected with production related and other associated activities of the units in the
same premises”. Since the project is an industrial shed which involves housing of raw
materials and finished products, the proposed project is exempted from getting prior

Environmental Clearance.

Hence, you would like to withdraw the application submitted for obtaining EC and
also requested the authority to issue a letter to CMDA citing the above said notification. since

the CMDA has requested the proponent to obtain EC in its planning permission conditions.

The proposal was placed before the 234" Authority meeting held on 21.08.2017 and
the Authority directed the proponent to submit the application for seeking CRZ clearance and
only on receipt of the recommendation from the Tamil Nadu Coastal Zone Management
Authority for the issue of CRZ clearance, the withdrawal of the EC application will be

considered. -

The receipt of this letter may be acknowledged.

Oher™
el
for MEMBER SECRETARY

SEJIAA-TN
AL/
9 A
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F. No. 19-2/2014-1A-111
Government of India
Minisiry of Environment Forests and Climate Change
(IA-11I Divisian)

Indira Paryavaran Bhawan

Jor Bagh Road

New Delhi-]1 10063

Dated: 5" €ebruary: 2015
fa} W«A&’

OFFICE MEMORANDUM

Sub:  Clarification regarding Gazette Notification No. S.0. 3252

(E) dated 22.12.2014 on
“Industrial Shed™-regarding. "

The Ministry of Environment, Forests & Climate
S.0. 3252 (E) dated 22.12

requirement of Environment

Change vide Gazette Notification No.
2014 made amendment for exemption of “Industrial “Shed” from
Clearance under the provisions of the EIA Notification. 2006.

The Ministry has received representations from various organizations seeking clarity _
about the meaning of word “Industrial Shed”. The matter has been further examined in the
Ministry and following clarification is hereby issued:

“The word *Industrial Shed ' implies building (whether RCC or otherwise) which is being
used for housing plant and Machinery of industrial units and shall include Godowns and

buildings connected with production related and other associated activities of the unit in
the same premise.”

The Conslruction of the buildings shall follow the guidelines as prescribed by the
Ministry of Environment, Forest & Climate Change which are being issued separately.

This issues with approval of the Competent Authority.

-
{ ‘ £ . 4
e
(Dr. Manoraunjan HotaL -
. Director

o)

Copy to:-

All the officers of TA Division

Chairperson/Member Secretaries of all the SELIAAs/SEACs.
Chairman of all the Expert Appraisal Committees
Chairman, CPCB

Chairpersons/Member Secretaries of all SPCBs/UTPCCs.
IT consultant. MOEFCC for uploading into the website

LEPE S
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opy for information:
PS to MOS (Independent Charge).
PPS to Secretary (EF&CC).
PS to 1S (MKS).
All Divisional Head.
Website, MoEF&CC
Guard File.
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CRZ clearance- 12.02.2018.
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PROCEEDINGS OF THE MEMBER SECRETARY,
TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY &
DIRECTOR OF ENVIRONMENT, CHENNATL 600 015
PRESENT: THIRU A.V. VENKATACHALAM, I.F.S.

Proc.No.P1 / 2327 / 2017 dated 12.02.2018

Sub: CRZ - Proposed construction of Warehouse stordge Sheds at S.No.175
(part) of Ernavoor Village, S.No.6/1A1 of Thiruvottiyur Village in T.5.No.3,
5/1A, B/2A Block No.l, Ward No.t of Thiruvottiyur, Ambattur Taluk,
Tiruvallyr district proposed by M/s. MRF Limited, Chennai - Clearance under
CRZ Notification 2011 - Orders issued.

Read: 1) Letter from District Environmental Engineer, TNPCB, Chennai.106 in
letter No. CRZ-44/DEE/TNPCB/CHN/DCZMA/2016 dated 21.12,2017

2) Letter from M/s..MRF Limited, Chennai.19 in ]e’r’rer' No. Nil dated
11.01.2018

3) Minutes of the 98™ meeting of the Tamll Nadu State- Coasfai Zone
Management Authority held on 25.01.2018

Frdedkevedkde

ORDER:

M/s. MRF Limited, Chennai have submitted an qpplicaﬂon in r'éspecf of their
proposed construction of Industrial shed at S.No. 175 (Part) of Ernavoor vi]!a'ge; S. No.
6/1A1 (T.5. Nq.l 3,5/1A, 5/2A): of Tiruvottiyur {fiilage, Ambattyur Taluk, Tiruvallur
district, for Clearance under CRZ Notification 2011, Under the propesal, the Project
Proponent has proposed to construct a industrial shed, for raw material and finished
products with allied facilities, which consisting of one Block of Ground Floor plus First
Floor warehouse, one block of Ground Floor plus First Floor office and 9 blocks of Ground
Floor Amenity buildings. The Total Plot Area is 48,206.59 Sqm and the Total Built up Area
is 29515.80 Sgm. Total Project cost is Rs.116.13 Crores.

2) In this -connecﬂon, the following details are furnished:

i) The project area is falling on the landward side of the existing road aT-Tifuvo‘rT_iyur

and the project site is falling in CRZ-II.
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ii) Vide para 8 (i) IT CRZ IL (ii) of CRZ Notification 2011, buildings shall be permitted on
the landward side of the'existing and proposed roads or existing authorised structures
subject to the existing local town and country planning regulations as modified from
fime Yo time, except the Floor Space Index or-Floor-Area Ratio, which shall be as per

1991 level : | L
iii} Vide para 4 (i) (d) Construction involving more “r;uon 20,000sq mfts built-up area in. CRZ-
IT shall be considered for approval in accordance with EIA notification, 2006,
however, for projects less than 20,000sq mts built-up area shall be approved by the
concerned State Planning authorities in accordance with this notification after
obtaining recommendations from the concerned CZMA and prior recommendations of
the concern CZMA shall be essential for considering the grant of environmental
clearance under ETA notification, 2006 or grant of approval by the relevant planning

authority.

iv) However without the consent of the TNSCZMA, the CMDA has issued Planning
permission to the above ‘pr‘ojec‘r vide Permit No. 11342 dated 03.04.2017 of the
Chennai Metropolitan Development: Authority and from the Member Secretary, CMDA
Ir. No. P3/10471/2015 dated 03.04.2017 and hence the Project Proponent informed to
the DCZMA for CMDA areas, that they commenced the project éonsTruc’rions.
However the CMDA in letter No. B3/10471/2015 dated 17.11.2017, have revoked the
Planning Permission and requested the Project Proponent not to proceed with
construction as the Project Proponent has not obtained dedmnce under EIA
Notification 2006, as indicated in the Planning Permission. However the Project
Proponent has informed that vide Notification 5.0. No. 3252 (E) dated 22 Décember
2014, the Industrial shed (including go-dowﬁs) has been exempted for obtaining
Clearance under EIA Notification 2006, end hence they commenced the construction
and informed to the DCZMA for CMDA areas accordingly. The CMDA has also informed
that the construction is in Qarious stages and have not indicated any violation by the
Project Proponent in respect of the construction, except non getting-of the EC under
EIA Notification 2006., but the same is not required as per the Notification 5.0. No.
3252 (E) dated 22™ December 2014.
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3) By considering the above, the DCZMA for CMDA areas resolved to recommend

the above project for clearance under CRZ Notification 2011 to TNSCZMA subject to the

following specific conditions:

a)

b)

d)

e)

)

The proposed constructions should conform to the local town and country planning
regulations as modified from time to time, except the Floor Space Index or Floor
Area Ratio which shall be as per 1991 level.

Planning Permission shall be ob?alned from the Chennai Metropolitan Development
Authority.

There should not be any ground water extraction in CRZ.

Solid Waste Management Plan should be formulated and to be implemented
without depending wholly on Corporation of Chennai for this purpose.

Green belt development shall be implemented as proposed in the propésal in
consultation with Forest Department and should include list of trees, shrubs and
herbs to be planted.

‘Adequate Rain Water Harvesting structures shail be created for water
percolation and to harvest the rainwater to the maximum extent possible.

Under CSR, the unit shall explore the possibilities of allocation of allocation of
more funds for preserving ecology and environment.

The unit shall comply with the EMP suggested both during construction and
operational phases. '

The unit shall esTabllsh the facility only after ob‘ralnmg CRZ Clearances dnd CTE
of the Board. :

4) As indicated above, as per para 8 (i) II CRZ IT (i) 6f CRZ Notification 2011,

buildings shall be permitted on the landward side of the existing and proposed roads or

existing authorised structures subject to the existing local town and country planning

regulations as modified from time to time, except the Floor Space Index or Floor Area

Retio, which shall be as per 1991 level,

5) The subject was placed before the 98™ meeting of the Tamil Nadu State Coastal

Zone Management Authority held on 25.01.2018 and the Authority resolved to clear the

proposals.




e A A N

R

e e

4.

6) Accordingly, ad resolved in the 98™ meeting of the Tamil Nadu State Coastal
g ]

Zone Management Authority, Clearance is hereby issued under para 8 (i) IT CRZ IT (i) of
CRZ Notification 2011 for the above said proposal subject to the following conditions:

a)

b)

c)
d)

e)

f)

a)

h)

3

o

The proposed constructions should conform to the local town and country planning
regulations as modified from time to time, except the Floor Space Index or Floor
Area Ratio which shall be as per 1991 level.

Planning Permission shall be obtained- fr‘om the Chennai MeTropoIlTan Developmen‘r
Authority.

There should not be any ground water extraction in CRZ.

Solid Waste Management Plan should be formulated and to be implemented without
depending wholly on Corporation of Chennai for this purpose. '
Green belt development shall be implemented as proposed in the pr’oposal in

consultation with Forest Department and should include list of trees, shrubs and
herbs to be planted. ;

Adequate Rain Water Harvesting structures shall be created for water percolation
and to harvest the rainwater to the maximum extent possible.

Under CSR, the unit shall explore the possibilities of allocation-of more funds for
preserving ecology and environment.

The unit shall comply with the EMP suggésfed both during construction and
opemﬂonq! phases. . . .. o e i

The unit shall establish the facility only afTer‘ obfcumng CTE of the Board.
25% of the area should be under Green belt, other than OSR.

5d./- A.V.Venkatachalam,

Member Secretary,
Tamil Nadu State Coastal Zone Management Authority
& Director of Environment

/o/: M/s. MRF Limited, Tiruvottiyur High Road, Chennai - 600 019,

Copy to

8

District Environmental Engirfeer / Convener - DCZMA, Tamil Nadu Pollution Control
Board, No. 950/ 1, Poonamall ngh Road, Arumbakkam, Chennai:600 106.

. Member Secretary, Chennai Zewopoln‘an Development Authority, Thalamuthu

Natarajan Building, No.1, Gagdhi-Irwin Road, Egmore, Chennai.600 008.

The Member-Secretary, S‘T ate Level Environment Impact Assessment Authority,
3" Floor, Pqnagczl Maal:gwo 1, Jeenis Road, Saidapet, Chennai.600 015.

/ Forwarded by order / gmw
| For Drgecf of Enwr nment

e
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CMDA Revocation Order




L}
=
1
1 4
— i —— — - =l e = = —— - - s - e — - Ll e — o — —— - — —— — Ll —_— - - — IIIIII’
. L}
e .
L} Illl
L}
I -
L}
=
Beenlellecliie =N B=n - I BelelN. - - - Eeleles N e — 1 L} e W I.#III - B == - - L e

" B ELELCLIE T "R E. S | ) L e | i L Ll B T L. P




T AUTHORITY
HMU’::;E“M“ Road, EgrOnE,

!
| Pﬂl.l‘l'm
. et CHENNAL umom % P
\M I Prone 1 26414855 Fax: 91-0%»23,#9416
E-miait: mecmda@tn.gov.in
Web site: www.cmdachennal, a0

' Letter Mo B2710471/201% sated 17,311,207

To

M/s. MRF Limited,
Post Box NO.5Z8S5,
Thinmottiyur High Road,

Thiruvettyur
cn‘lmul-sao 019 .

e
Suﬂ CMD& — Ares Plans Unit — B-Channel (North) - Planning Permission
Application for the propased mnsm:mon of Group Development
comprising one Biock of Ground Floor + First Floor Warehouse, one
Block of Ground Floor + First Floor Office and 9 Blods of Ground
Floor Amenity Bulidings at S.No.6/1A1 of Thiruvotriyur Village and

| 5.No.175(Part) of Emavoor Village, T.S.No.3, S/1A2A, Block Na.l,
| Ward-"1" of Thiruvotriyur, Vimoo Nagar, Ennore Express Road,

| Chennal — Planming Permission issued ~— Construction commenced

. without obtaining Environmental Clearance ~ PP revoked - Reg.

: 1. Planning Permission Application recaived in SBC Mo .BN/2015/000482

dated 16.6.2015.

Z. CMDA DC issued in letter even No. dated 6.10.2016.

3. Pianning Permission issued [n letter even No. dated 3.4.2017.
Member-Secretary, THSCZMA and Director, Department of Ervironment

{ 4.
in letter No.R.C.No.P1/2327/ 2017 dated T 11.2017.

| wyuwe

Your kind attention Is invited to the references 2™ and 3™ dted and In the Bnal
approval letter vide reference 3™ dted Planning Permission No.B/Spl. Building/98 ~ A 1o
J/ZOI?&MPMNo1134’dated34201?mtsmedwmmewﬁcn that construction
shall be cormmenced only after obtaining Environmental Clearance from State Environmentsl
Impact Assessment Authority (SETAR) and the conditions laid in the Environmentl Clearame

Mbewmwmmmrfy

2.| B, mumummemdﬂ\emsmxﬁmandatpresmtmemdbnof
Mdm;isa*vamwstages. Further, as per the letter received from MS, TNSCZMA in the
reference 4% cited, it 5 clear that you have not cbtained Environmentzl Clearance as of now.
As you have comimenced the constnxtion without obtaining Environmental Qearance from
SEIM,n:s: 3 dear violation i.e. mnmpilauo{corﬁtlonsimposedbymmmdwm

' 3. 'fherefwe, the P!annfng Permission No. BfSpl. Building/98 ~ A to J/2017 dated
3.4.2017 anu Permit No.11342 dated 3.4. 201? las.:ed for proposed construction of Grcaua

| 112
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Annexure-1V

Land Use Reclassification from CMDA
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CHENNAI METROPOLITAN DEVEL{IPMENT AUTH{)RITY
Thafenuthu Natareian Building, No.1, Gandhi Irwin Road,
Egmore, Chennal - 600G 008
Phone 28414855 Fax: 91-044-28548416

E-meif: msemda@tn.aov.inWeb site: wynw.cmdachennaigovin

/21813/18-2 Date: 16.04.2019

¢ General Manager,

M/s. MRF Limited,

P.B.No.5285;

Thiruvottiyur High Road,
Chennai -600 019

Sir,

Sub:

The proposal received in the reference 1™

CMA - MPU -- Reclassificalion Division - Variation to land use -
I?er,.!ausiﬁﬂlier- of land usc forthe land in Qld S No. 175, 61AT. TS
No. 3, 5/1A, 5/2A of Thiruvottiyur Town Block No.1, Ward - luf
Thm_ﬂ.ot tiyur Ennore Exprossway, Chennai-60€ 019, T‘Lm\rm‘m i1y
Taluk, Thiruvallur District, Greater Chennai Comporation limit from
Primary Residential Use Zone 1o Specia! and Harzardous Industrial
Use Zone— Approved - Reg. ;

1)  The Reclassification pmpusal teeeived in CMDA m APU No,
R/2018/000301 ¢t.03-12-2018.

2)  A.R.No. 48/2019, dated 05.03.2019.

3) Variation Notification sent to Assistant Dircctor, Direclorate bf
Stationery & Printing, Chumm - 2 in Lr.No. R2/21813/18-i,
di.16.04.2019.

4)  Office order No. 09/2018 dt. 29.05.2018.

¥ SN M

N e

cited for reclassification ol the land

use for the land comprised in land Old S.No. 175, 61A1, T.S. No. 3, 5/1A, 5/2A of

Thiruvottiyur Town Block No.l. Ward -1 of Thiruvoltiyur Ennore E?{prcss.xi-*ay,

Uhiruvortiyur Taluk, Thiruvallur District, Greater Cheonai Corporation| Jitnit from

Primary Residential Usc Zone to Special and Hazardous Industrial Use- Zone for

establishing tyre testing unit &Ware house with in 5 workers and 3350 1P has been

examined.. The Authority in A.R.No. 48/2019, dated 05.03.2019 has reclassified the

land use of the site under reference from Primary Residential Use Zone to Special and

Hazardous Industrial Use Zone subject to the following conditions: -

A0



B\

(i) The reclassification is allowed only for seiting up a tyre testing unil and ware house in
the site:

(if) CRZ clearance mentioning the tyre testing activity is to be obtained while obtaining
Planning Permission for the development; and

(iii) Remarks from TNPCB is to be obtained While obmmmg Planning Permission for the

development.

2. The land use variation approval is not confirming the ownership right of the
applicant over the properly under reference and any claim on right or ttle over the
property shall have to be proved before the appropriate / Competent Court o decide on

the ownership.

3. A variation notification for the reclassification proposal has béen prepared dnd
the same has been sent to the Assistant Director, Directorate of Stationery & Printing.

Chennai — 2 for publication in Tamil Nadu Government Gazette in letter 3% cited.
This is for your infornation.
Yours faithfully
% \p*vv-“@&"‘&m
\ﬂ'\ \P:/..-q:{;\“u \i“’*
FoR, PRINCIPAL SECRETARY/
MEMBER-SECRETARY

~

Copy to: \
The Superintending Engincer. Works Da,parrmcm ab\\\'c\
Greater Chennai Corporation, ¥

Amma Maligai,“C”"Wing, 5% Floor, .,
Chennai - 600 003.s
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Thalamuthu Natarajan Building, No.1, Gandhi Irwin Road,
Egmigre, Chennal - 600 008

CHENNAI METROPOLITAN DEVELOPMENT AUTHORITY |
Phone : 28414855 Fax: 91-044-28548416 ’

£-mail: mscmda®@in.gov.inWeb site: www.cidachenpai.gevin |
Letter No.R2/21813/18-1 Date: 16. 04 2019
To
The Assistant D1peétor

(Government Publ lc\iuon}
D:rectoﬁi :ﬁ Stationery & Printing,
110, And¢ Salai,

Chennai - 600 002

Sir,

B CMA - MPU - Reclassification Division - Variation to land use -
Reclassification of land use for the land comprised in Old S.No.
175, 6/1A]1, T.S. No. 3, 5/1A, 5/2A of Thiruvottiyvur Town,
Block No.l, Ward ~I of Thimvotiyur Ennore Expressway,
Chennai-600 019, Thiruvottiyvur Taluk, Thiruvatlur District.
Greater Chennai Corporation limit from “Primnary Residential

Use Zone™ o “Special and Hazardous Industrial Use Zone™
Approved - Notification for publication - Sent — Reg.

Ref: 1. G.O. Ms. No. 419, Housing and Urban Dwelopm‘m
Department dated 01.06.19847
2. A.R.No.48/2019, dated 05.03.2019

1 am to enclose a copy of Variation Notification and request you to kindly publish
the same in the next issue of Tamil Nadu (”rm'r:mmcnt Gazetic.

Yours fai Hluiu
:21..»"\

'-K%Q\"‘ | »;é,f_n‘&:“'fk\“@**:

FOR. PRINCIPAL SECRETARY)
MEMBER-SECRETARY

Encl: A Op‘y of the Notification ; \D -
Ao be made in the TNGG. Jﬁ%\\c&
K/@'bp}" to:
The General Manager.
M/s. MRF Limited ,
P.B.No:5285,
Thiravottivur High Road,
Chennai -600 019.
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Annexure-V

CRZ Ist amendment dated 31.07.2019







pe

PROCEEDINGS OF THE MEMBER SECRETARY,
TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
& DIRECTOR OF ENVIRONMENT, CHENNAI 600 015
PRESENT: DR. JAYANTHI M., I.F.5.

Proc.No.P1/1721/2019 dated 31.07.2019

Sub:  CRZ - Amendment in CRZ Clearance for the existing Warehouse storage
building project at SMNo, 175 (part) of Ernaveor Village, SNo.6/1A1 of
Tiruvottiyur Village in T.S.No. 3, 5/1A, 5/2A Block No.l, Ward Neo.l of
Thiruvottiyur, Wimco Nagar, Ennore Express Road, Chennai18, Tiruvallur
district by M/s. MRF Limited, Chennai- Clearance under CRZ Noftification
2011 - orders issued.

Read: 1) Letters from M/s. MRF Limited in letter dated 27.06.2019 dated and
10.07.2019.

2) Minutes of the 106" |1’1.ee“ring of the Tamil Nadu State Coastal Zone
Management Authority held on 25.07.2019. '

ORDER:

M/s. MRF Limited has obtained Cléur‘ance under CRZ Notification, 2011, as r‘eéolved
in the 98™ meeting of the Tamil Nadu State Coastal Zone Management Authority held on’
25.01.2018, for the construction of Warehouse storage Sheds at S.Ne.175 (part) of
Ernavoor Village, SNe.6/1A1 of Thiruvottiyur Village in T.SNo.3, 5/1A, 5/2A Bleck Na.1,
Ward Ne.l of Thiruvettiyur, Ambattur Taluk, Tiruvallur district, vide Proc.
No P1/2327/2017 dated 12.02.2018.

2) MNow, the applicent has stated that they have applied to CMDA for
reclassification from primary r‘eaden‘rs’cl’ufe zone to special and hazardous industrial use
zone and the CMDA have approved the application for reclassification and advised to
obtain CRZ clearance mentioning the new scope of work Le. Tyre testing activity in the
warehouse. ‘Hence the Project Proponent applied for amendment in the above said

Clearance dated 12.02.2018, 1o include tyre testing activity in addition to the warehousing.

3) Further, the TNSCZMA have issued Clearance for the construction of

Warehouse as per the Town and Country Planning regulations vide proceedings dafed

12.02.2018 based on the decision taken in the 98™ meeting of the TNSCZMA. Now. the
hs’

applicant has stated that the project area has been changed as "Special and Hazardous




I,

Industrial Use Zone" from CMDA to facilitate the setting up of "Tyre Testing Unit". The-
CMDA has informed that the reclassification is allowed only for setting up of a Tyre

Testing Unit.

4) Under the proposal; the unit is proposed to erect "Tyre Testing Unit” in their
Warehouse, in the area of 1717.07 sg.mir at Ground Fleor and 1419 91 sg.mtr at First
Floor. The following activities are proposed to be undertaken under "Research and
Development Tyre Testing Activity”. The total man power reguired for the tyre fesng
activity is 5 and 5 equipments will be used. 3350 HP of power will be consumed for the

same.

a) the test is conducted to check the tyre durability to withstand the number landing or
takeoff cycle for which Aircraft Dynamometer will be installed. The cycle will be run

for 2 to 3 minutes for one loading.

b) fo measure tyre force and morents, which impacts the vehicle handling and S‘reerir;lg

characteristics.

¢) to measure the tyre rolling resistance.

B) The Unit has informed that the "Tyre Testing Activity” is purely meant for
Research and Development activity. The*Unit is proposed to provide 1250 KVA DG Set as
25% of power backup, as their requirement is above 2917 KW (3910 HP), which will be

sourced from the nearby Grid.

6) As per the CRZ Noftification, 2011 vide Para 1. the restrictions apply on the
sefting up and expansion of industries, operations or process and the like in the CRZ
Further, vide Para 3(i), setting up of new industries and expansion of existing industries
are prohibited activities. Hence the sefting up of "Tyre testing Unit" may be allowed. only
it 1t 15 considered as R&D activity and if the said "Tyre Testing Unit” is considered as a

part of cperations, process or expansion activity, then the said unit shall not be allowed.
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7) Hence, the proposal was placed before the 106" meeting of the Tamil Nadu
State |Coastal Zone Management Authority held on 2507 2019 and as the Unit has
informed that the “Tyre Testing Activity” is purely meant for Research and Development
activity and the said activity is not under the part of any process/ operations/ expansion

activities, the Authority resclved to Clear the proposal.

8) Accordingly, as resolved in the 106™ meeting of the Tamil Nadu State Coastal
Zone Management Authority held on 25.07.2019, Clearance is hereby issued under para 8

() IT, CRZ IT (i), (i) & (iii) of CRZ Notification 2011 for the cbove project, subject to

the following specific conditions.

a} There should not be any extraction of Ground Water in the CRZ areas.

b) There should not be any process or operaticnal activities as assured by the Project

Proponent,

¢) Planning Permission should be obtained from the CMDA duly and the FSI should be

as per 1991 level.

Sd/- Dr. JayanthiM_, IFS.
Member Secretary,
Tamil Nadu State Coastal Zone Management Authority
& Director of Environment
T
M/s. MRF Limited,
No.114, Greams Road, .
Chennai - 600 0068 -
COQV 1o -
1. | The District Environmental Enginezr / Convener-DCZMA, Tamil Nadu Pollution
Control Board, Amabattur Industrial Estate, Tiruvallure district.

(3%

The Member Secretary. Chennai Metropolitan Development Authority (CMDA).,
MNe. 1 Gandhi-Irwin Road, Egmore, Chennai 600 008.

7 ‘ . Y }___.—_ ]'.‘f.,‘;-
/forwarded by order/ / pi| ' ] o1 )
,3 ai -t o i

For-Director of Environment
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CTE from TNPCB
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Category of the Industry :

CONSENT ORDER NO. 1901212401554 DATED: 17/09/2019.

PROCEEDINGS NO.F.1849AMB/OL/DEE/TNPCB/AMB/A/2019 DATED: 17/09/2019

SUB: TNPC Board-Consent for Establishment-M/s. MRF LIMITED - TYRE TESTING FACILITY AND
WAREHOUSE . S.F. No. §. No. 175 (part) of Ernavoor Village. S.No. 6/1A1 of
Tiruvottiyur Village in T.S. No. 3, 5/1A, 5/2A Block No. 1. Ward No. | of Tiruvottiyur,
THIRUVOTTIYUR village, Thiruvottiyur Taluk and Tiruvallur District - for the establishment or
take steps to establish the industry under Section 21 of the Air(Preventior and control of
Pollution)Act,1981, as amended in 1987(Central Act. 14 of 1981)-Issued -Reg.

REF: 1. Unit's Application 12401554 dt.17.09.2019

1
2. IR No. F.1849/AMB/OL/DEE/AMB/2019dt. 17.09.2019

3. Minutes of the ZLCCC meeting vide item No.131-1 dt.17.09.2019

Consent to establish or take steps to establish is hereby granted under Section 21 of the Air (Prevention and control of Pollution)

Act.1981. as amended in 1987 and the Rules and Orders made there under to

General Manager,
M/s . MRF LIMITED - TYRE TESTING FACILITY AND WAREHOUSE
S.F No.S. No. 175 (part) of Emavoor Village. S.No. 6/1A1 of Tiruvottiyur Village in T.S. No. 3. 3/1A. 3/2A Block
No. 1. Ward No. | of Tiruvottiyur,
THIRUVOTTIYUR Village.
Thiruvottivur Taluk.
Tiruvallur District.
Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:
S.F No. 8. No™ 175 (part) of Emavoor Village. S.No. 6/1A1 of Tiruvottiyur Village in T.S. No. 32 3/1A. 3/2A Block
No. 1. Ward No. | of Tiruvottiyur.” i
THIRUVOTTIYUR Village.
Thiruvottivur Taluk.
Tiruvallur District.
This Consent to establish is valid upto Mareh 31, 2024. or till the industry obtains consent to operate under Section 21 of the Air

(Prevention and control of Pollution) Act. 1981. as amended in 1987 whichever is carlier subject to special and general conditions

enclosed.

Digitally signed by S.
. ¢ Indiragandhi
S' I nd I raga nd h [ Date: 2019.09.17 17:39:26
District Environmentsi Engirr:ccr.
Tamil Nadu Pollution Control Board,
AMBATTUR
To

General Manager.

M/s.MRF LIMITED - TYRE TESTING FACILITY AND WAREHOUSE 3

S. No. 175 (part) of Emavoor Village. S.No. 6/1A1 of Tiruvottivur Village in T.S. No. 3. 5/1A. 5/2A Block No. 1. Ward No. [ of
Tiruvottiyur.

Pin: 600019




Copy to:

1. The Conmmissioner. CHENNAI CORPORATION-Corporation. Thiruvottivur Taluk. Tiruvallur District .
2. Copy submitted to the Member Seeretary. Tamil Nadu Pollution Control Board. Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring. Tamil Nadu Pollution Control Beard. Chennai for favour of kind information.
4. File
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SPECIAL CONDITIONS

This consent to establish is valid for establishing the facility for the manufacture of products/
byproducts (Cel. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its
quantity has to be brought to the notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No.

Product Details

1. | Construction of Group Development of 1 Block | 29542.16 sgm
of Ground floor + 1st floor Warehouse Building,
1 Block of Ground floor + 1st floor Research &
Development (Tyre testing unit) and Office
Building and 9 Blocks of Ground floor Amenity
building blocks, Totally 11 Blocks with the
Buildup Area of 29542.16, Sqm for storing of raw

materials and Tyres/Tubes and Flaps.

This consent to establish is valid for establishing the facility with the below mentioned emission/noise
sources along with the control measures and/or stack .Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh consent has to
be obtained if necessary.

1 Point source emission with stack :
Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures from Ground |in Nm3/hr
Level in m
1 DG set 300 KVA Acoustic 4
enclosures with
stack
11 Fugitive/Noise emission :
Sl Fugitive or Noise Emission |Type of emission Control
No. sources measures
1. DG set 300 KVA Noise Inbuilt
Acoustic
Enclosures

Additional Conditions:

1. The unit shall comply with the conditions stipulated in the Clearance of CRZ Notification 2011,
dated 12.02.2018 and Amendment dated 31.07.2019.

2. The unit shall start the construction activity only after obtaining Planning permission from CMDA
for the revised builtup area.

3. The unit shall provide air pollution control measures to the DG set as committed.

4. The unit shall adhere to the Ambient Noise level standards prescribed by the Board.

A

5. The unit shall develop green belt in and around the unit premises.

6. The unit shall obtain and submit the amendment in the CRZ clearance including the difference in
built up area over the already obtained CRZ clearance as reported.

7. The unit shall not ‘use and throwaway plastic “such as plastic sheets used for food wrapping.
spreading on dining table etc.. plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness. within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
arecanut palm plate. stainless steel. glass, porcelain plates/cups. cloth bag, jute bag etc...




A

Digitally signed by S.

. - Indiragandhi
S' Indlragandhl Date: 2019.09.17 17:40:01
+05'30'
District Environmental Engineer,

Tamil Nadu Pollution Control Board,
AMBATTUR
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GENERAL CONDITIONS

This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days. before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board. before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings. other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

. Digitally signed by S.

S. Ind[raga ndhl Indiragandhi

Date: 2019.09.17 17:40:47 +05'30'

District Environmental Engineer.
Tamil Nadu Pollution Control Board,
AMBATTUR
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Category of the Industry :

CONSENT ORDER NO. 1901112401554 DATED: 17/09/2019.

PROCEEDINGS NO.F.1849AMB/OL/DEE/TNPCB/AMB/W/2019 DATED: 17/09/2019

SUB: TNPC Board-Consent for Establishment-M/S MRF LIMITED - TYRE TESTING FACILITY AND
WAREHOUSE S.F No. S. No. 175 (part) of Ernavoor Village. S.No. 6/1A1 of
Tiruvottiyur Village in T.S. No. 3, 5/1A, 5/2A Block No. I, Ward No. I of Tiruvottiyur,
THIRUVOTTIYUR Village, Thiruvottiyur Taluk, Tiruvallur District - for the establishment or take
steps to establish the industry under Section 25 of the Water (Prevention and control of
Pollution)Act,1974, as amended in 1988(Central Act 6 of 1974)- Issued- Reg.

REF: 1. Unit's Application 12401554 dt.17.09.2019
. IR No. F.1849/AMB/OL/DEE/AMB/2019dt. 17.09.2019

. Minutes of the ZLCCC meeting vide item No.131-1 dt.17.09.2019

Ul 1D —

Cansent to establish or take steps to establish is hereby granted under Section 25 of the Water (Prevention and control of
Pollution) Act.1974. as amended in 1988(Central Act 6 of 1974) (hereinafter referred to as 'The Act') and the Rules and Orders made
there under to

General Manager.
MRF LIMITED - TYRE TESTING FACILITY AND WAREHOUSE
Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:
S.F. No.S. No. 175 (part) of Emavoor Village. S.No. 6/1A1 of Tiruvottiyur Village in T.S. No. 3, 5/1A. 5/2A Block
No. 1. Ward No. [ of Tiruvottiyur.
THIRUVOTTIYUR Village.
Thiruvottiyur Taluk.
Tiruvallur District.

This Consent to establish is valid upto March 31, 2024, or till the industry obtains consent to operate under Section 23 of the
Water (Prevention and control of Pollution) Act. 1974 as amended in 1988 whichever is earlier subject to special and general
conditions enclosed.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
AMBATTUR

To

General Manager.

M/SMRE LIMITED - TYRE TESTING FACILITY AND WAREHOUSE

S. No. 173 (part) of Ernavoor Village. S.No. 6/1A1 of Tiruvottiyur Village in T.S. No. 3. 5/1A. 3/2A Block No. 1. Ward No. [ of
Tiruvottiyur.

Pin: 600019

Copy to:

I The Commissioner. CHENNAI CORPORATION-Corporation. Thiruvottiyur Taluk. Tiruvallur District .

2. Copy submitted to the Member Secretary. Tamil Nadu Pollution Control Board. Chennai for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board. Chennai for favour of kind information.
4. File
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SPECIAL CONDITIONS

This consent to establish is valid for establishing the facility for the manufacture of products/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its
quantity has to be brought to the notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No.

Product Details

1. | Construction of Group Development of 1 Block | 29542.16 sgm
of Ground floor + 1st floor Warehouse Building,
1 Block of Ground floor + 1st floor Research &
Development (Tyre testing unit) and Office
Building and 9 Blocks of Ground floor Amenity
building blocks, Totally 11 Blocks with the
Buildup Area of 29542.16 Sgm for storing of raw
materials and Tyres/Tubes and Flaps.

The unit shall provide Sewage Treatment Plant and /or Effluent Treatment Plant as indicated below.

a Sewage Treatment Plant:

Treatment status: Individual STP

SL. No. Tl\‘l[al_ne of the Treatment No. of Units Dimensions in metres
nit
1 Bar Screen chamber 1 1.0m x 0.9m x 1.7m
2 Equalization tank 1 3.6mX2.5mX1.4m
3 Aeration Tank / MBBR | 1 27mx 1.5m x 3.0m
tank !
4. Settling Tank 1 1.0m x 1.5m x 3.0m
5. Filter Feed Tank 1 2.0m diaX1.6m depth
8. Treated Effluent Tank 1 1.50mX2.50mX3.0m
7. Sludge Drying Bed 2 1.30mX2.30mX1.0m
b Effluent Treatment Plant:
Treatment status: No trade effluent and hence does not arise
SL. No. Eapwe of the Treatment No. of Units y . Dimensions in metres
nit
1

This consent to establish is valid for establishing the facility with the below mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

QOutlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD

Effluent Type : Sewage

1 Sewage 5.7 Gardening - 5.7 KLD

Effluent Type : Trade Effluent

Additional Conditions:




WL

1. The unit shall comply with the conditions stipulated in the Clearance of CRZ Notification 201 1.
dated 12.02.2018 and Amendment dated 31.07.2019.
2. The unit shall start the construction activity only after obtaining Planning permission from CMDA
for the revised builtup area.
3. The unit shall provide Sewage treatment plant as proposed to treat sewage generated from the unit.
4. The unit shall not generate any trade effluent from the proposed activity.

5. The unit shall not ‘use and throwaway plastic ‘such as plastic sheets used for food wrapping,
spreading on dining table etc.. plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.,

6. The unit shall provide rain water harvesting facility within the unit’s premises.

7. The unit shall obtain and submit the amendment in the CRZ clearance including the difference in
built up area over the already obtained CRZ clearance as reported.

District Environmental Engineer,
Tamil Nadu Pollution Control Board.
AMBATTUR
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GENERAL CONDITIONS

This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days. before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

The unit shall-provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
AMBATTUR
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Annexure-VII
CRZ 2nd amendment letter dated 31.10.2019







PROCEEDINGS OF THE MEMBER SECRETARY,
- TAMIL NADU STATE COASTAL ZONE MANAGEMENT AUTHORITY
& DIRECTOR OF ENVIRONMENT, CHENNATI 600 015
PRESENT: DR. JAYANTHI.M_, I.F.S.

Proc.No.Pl!l?’_ZI!ZOIQ dated 03.10.2019

Sub:  CRZ - Amendment in CRZ Clearance for the existing Warehouse storage
building project at S.No. 175 (part) of Ernavoor Viflage, S.No.6/1AL of
Tiruvottiyur Village in T.5.No. 3, 5/1A, 5/2A Block No.1, Ward No.l of
Thiruvottiyur, Wimeco Nagar, Ennore Express Road, Chennai.l9, Tiruvaliur
“district by M/s. MRF Limited, Chennai - Clearance under CRZ Netification
2011 - Orders issued.

Read: 1) This office Proceedings No.P1/2327/2017 dated 12.02.2018
2) This office Proceedings No.P1/1721/2019 dated 31.07.2018

3} Letter from M/s. MRF Limited, Chennai 19 in letter dated 30.08.2018

4) Minutes of the 107™ meeting of the Tamil Nadu State Coastal Zore
Management Autherity held on 26.09.2019.

ORDER:

preposed construction of Indusirial shed at S. No. 175 (Part) of Ernavoor Village, S. No.
6/1A1 (T.S. No.3, B5/1A, B/2A) of Tiruvottiyur villeage, Ambattyur Taluk, Tiruvatlur

district, for Clearance under CRZ Notification 2011, Under the proposcl, the Project

M/s. MRF Limited, Chennai have submitted an application in respect of their

Proponent has proposed to construct a industrial shed, for raw material and finished
oroducts with allied facilities. The Total Plof Area is 48,206.59 sgm and the Total Built up
Area is 29515.80 sgm. Total Project cost is Rs.116.13 crores.

2) The subject was placed be}’ore the 98™ meeting of the TNSCZMA held on
25.01.2018 and Clearance has been given accordingly vide proceedings No.P1/2327/2017
dated 12,02.2018 as resolved by the Authority. Subsequently Clearance has been issuead in
P1/1721/201S dated 31.07.2019 for the Tyre testing activity in the above industrial shed
as resolved in the 106™ meeting of the TNSCZMA held on 25.07.2019.

3) Now M/s. MRF Limited, Chennai has informed that the proposed built up crea is
29, 542.16 sqmts., instead of 25,515,8C sqmts., for which Clearance hos been obtained
already as indicated above and requested to make necessary amendment by indicating tre
total built up area as 29,542.16 sg.mts. , in the existing Clearance dated 31.07.2C1% issued
1o the MRF Limited, Chennai. There is no change in the Total project arec of the project,

viz., 148,206.59 sq.mts.




e

2,

4) As indicated above, as per para 8 (i) I CRZ II (ii) of CRZ Notification 2011,
buildings shall be permitted on the landward side of the existing and proposed reads or
existing cuthorised structures subject to the existing local town and country planning
regulations as modified from fime fo time, except the Fioor Space Index or Floor Area

Ratio, which shall be as per 1991 level.

5) Hence, the proposal was placed befere the 107™ meeting of the Tami! Nadu
State Coastal Zone Management Authority neld on 26.09.2019 and the Authority resolved
to amend the built-up area of the project, as 29,542.16 sq.mts., instead of 29,515.80
sqmts., subject to the existing specific conditions issued in the Clearances vide
Prcceedw’ngs No. P1/2327/2017 dated 12.02.2018 end vide Proceedings No. P1/1721/2012
dated 31.07.2015.

6) Accordingly, as resolved in the 107" meeting of the Tamil Nadu State Coastal
Zone Management Authority held on 26.0%9,2019, Clearance is hereby accorded uncer
CRZ Notification, 2011, to make constructions te¢ the extent of 29 542 16 sq.mts. instead
of 29,515.80 sq.mts.,'subject jo the existing specific conditions issued in the Clearances
vide Proceadfnés No. P1/2327/2017 dated 12.02.2018 and vide Proceedings Ne.
P1/1721/2019 dated 31.07.2019.

Sd/- Javanthi.M.,
Member Secretery.
Tamil Nadu State Coastal Zone Management Autherity
/. i & Director of Environment
M/s. MRF Limited,
No.114, Greams Road, Chennai - 600 006

Copy fo
1. The District Envff:{nmenml Engineer / Convener-DCZMA, Tamil Nedu Pollution
" Contrecl Board, A ].l_gbca“r‘rur Industrial Estate, Tiruvallur district.
L T ) ! : ; !
2. The Member Szcrgtary, Chennai Metropolitan Development Authority (CMDA).,
No. 1. Gandhi-IrwffyRoad, Egmore, Chennai 600 008.

. /forwarded by order/ S X ﬁq-\‘;{-\jﬂbo”ﬂ‘

= " 5 S A :
For Direcior of Environment

o
T
Aokt

B



Annexure-VIIT
Planning Permit from CMDA
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Annexure-IX

Building Permission from CMDA







i ANNEXURE =111
| GREATER CHENNAI CORPORATION |
Town Planning Section

ANNEXURE
- CEBA /WDCNO1/00091/2020 Dated: 20.02.2020

, M/S. MRF LIMITED
e REP BY Mr. SIMON A. PANICKER

! Building permission for the Additional Proposed / Existing
. xonstnuction of Industrial bullding comprising Block-1: Ground fioor -+
- st floor Warehouse for storing Wheel Rims, Block -2 Security Cabin

© (Ground Fioor), Block -3 Time Office (Ground Floor), Block — 4 Security.
 tontrol room (Ground Floor), Block- 5: Worker’s Tollet(Ground Floof),
. Blogk ~ & Driver's rest room(Ground Floor), Block — 7: Electrical room
- {(Ground Floor), Block - 8: Pump room (Ground Floor), Block - 9 GF+1
 fioor Research Development and office bullding, Block — 10: Comprassor
roar, Block-11: Fire Hydrant, Pump room Block- 12; Store room with an
lmn of 2917 KW (3910 HP) for Tyre Testing activity and Research
- and development activity at S.No:6/1A1(pt). of Thiruvottiyur Village and
5.No:175pt, of Ernavoor Village, TS.No:3, 5/1A; 5/2A, Block No:1, Ward-
[ of Thirevottiyur, WimcoNagar, Ennore Express Road, Chennal -

% sl : %‘ar"’

Agst. Exe. Engineer {Works) ExecutiveEngineer (Works)
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Annexure-X

Completion Certificate from CMDA
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3\ CHENNAI METROPOLITAN DEVELOPMENT AUTHORiTY

Thalamuthu Natarajan Bullding.‘
No.l, Gandhi Irwin Road, Egmore, Chennai - 600 008.

BY RPAD

From
The Member-Secretary
Chennai Metropolitan

COMPLETION CERTIFICATE

To

1) The Chairman. TANGEDCO,
Anna Salai, Chennai-600 002.

Development Authority S 2) The Managing Director,
~Thalamuthy-Natarajan Buniding CMWSSB, No.75, Santhome High Road
No.1. Gandhi-Irwin Road MRC Nagar, R.A.Puram,

F“_.'!’T‘.l-‘f'i.‘. C:"ii‘ﬁﬂ:ii-éoo 008 ChEr\nﬂ]‘gOO 023 '
Letter No.CMDA/CC/NHRB/N/307/2021 Dated: 07-12-2021

Sir / Madam;,

-

Sub:  CMDA - Enforcement Cell (North-II) — Completed additional / existing
construction of Industrial building comprising Block — 1: - Ground Floor + First
Floor - Warehouse for storing Wheel Rims, Block — 2; - Sccurity Cabin (Ground
Floor), Block — 3: — Time Office (Ground Floor), Block — 4: — Security Control
room (Ground Floor), Block - 5: — Worker's Toilet (Ground Floor), Block - 6: -
Driver’s rest room (Ground Floor), Block — 7; — Electrical room (Ground Floor),
Block — 8; — Pump room (Ground Floor). Block — 9: — Ground Floor + First
Floor - Research Development and Office building, Block — 10; — Compressor
room and Block — 11: - Fire Hydrant, Pump room building at S.No.6/1A1 part of
Thiruvottiyur village and S.No.175part of Emavoor village, T.S. No.3, 5/1A.
3/2A. Block No.1, Ward - *I” of of Thiruvottiyur, Wimco Nagar, Ennore Express
Road, Chennai. within the limit of Greater Chennai Corporatier - Completion
Certificate — Issued — Reg.

et I. CMDA issued Planning Permission in Lr No. C/13103/50-A to J/2019 in

letter No. C2/3718/2018 dated 18.12.2019 in Planning Permit No.

C/13103/50-A 10 112019,

Completion Certificate Application received from Thiru.Jacob C Chacko.

General Manager, M/s. MRT Limited on 11.10.2021.

B

5

3. This office letter even no. dated 06.12.202] addressed to the applicant.
4. Applicant letter dated 07.12.2021.
koo

his is to cenify that Thiru.Simon A Panicker. General Manager. M/s. MRF Limited

ave constructed additional / existing construction of Industrial building comprising Block — 1: -
Ground Floor + First Floor - Warchouse for storing Wheel Rims. Block — 3: - Qecurity Cabin

und Fleor), Blagk — 3: - Time Office (Ground Floor), Block — [ S Sccuri(_\’ Control roow

(Greund Floor), Block - 5; — Worker's Toilet (Ground Floor), Block - 6: — Driver's rest room

ad I

| Floor), Block — 7; — Electrical room (Ground Floor). Block - 8: - Pump room (Ground

Floar). Block — 9: — Ground Floor + First Floor - Research Development and Office building.

Block — 10; — Compressor room and Block — 11: - Fire Hydrant, Pump room buildingat

CNIn BT 8 T maed A Thirmurartizase vrillamss and U Na 1788 nd Baaw v el | S =
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lf\-.‘. C/13103/50-A 10 J/2019 was inspeeted and observed thar the building has been completed
asper approved planand satisfies the Norms for issue of Completion Certificate approved by the
Monitoripg Commitice.

2. Accordingly Completion Certilicate is issued for the above construction in
C.C.Na.EC/North-11/ 326 /2021, dated: 07-12-2021.

This Completion Certificate is issued in accordance with the prows:on; of the Town &
Country Planning Act, 1971 and the rules made there under. This provision dogs not cover the
Structural Stability aspect of the building. As far as the Siructural Stability aspect of the building
is concerned, il falls within the jurisdiction ol the Local Body concermncd as stated in the
connected Building Rules under the respective Local Body Act, 1920, such as Madras City
Municipul Cerporation Act, 1919, Tamil Nadu District Municipality Act, Tamil Nadu Panchayut
\ct. The Completion Certificate issued under Developmem Regulations 4(5) does not cover the
Structural Stability aspect. Hlowever, it is the sole responsibility of the Applicant/Developer/
Power Agent and the Structural Engineers/Licensed Surveyor/Architects, who has signed in the
plan (o ensure the safety afler construction and also for its continued Structural Stability of the
buildings.

Yours faithfully,

‘T\ ],,lwﬂ

! * for MEMBER-SECRETARY
Copy 10:

Thiru.Jacob C Chacke. dx/\'\v

General Manager,

"M’s. MRF Limited,

Post Box Na.5283,

Thiruvottivur High Road,

Thiruvattiyur.

“hennai-6u0019,

2 The Chairperson, TNRERA TNRERA  registration certificate  in  letter  No.
CMDA = Tower-1l (17 Floer), TNRERA/A3/2723/2021 dated 15.06.2021 stating that
No. 1-A Gandhi-Invin Bndg M/s. MRF Limited. Technical & Manufacturing have

l informed that they have obtained approval from CMDA
Cgmere, Chennai-8. for a Industrial building and it is their own use only and
not for sale / lease. Accordingly, the Registation
Department has been informed not to register any
documents relating to transfer of ownership / property.
Therefore, it is informed that project does not require

registration with TNRERA

3. The Deputy Financial Analyst  (For Refund of SD for building, STP & DB)

Finance Division, CMDA.

Chennm

The System Analyst, Computer
Cell, CMDA. (to update

Webpage)

()
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MoEF&CC & SEIAA Clarification on
Industrial Shed Exemption







F. No. 19-2/2014-TA-111
Government of India
Ministry of Environment Forests and Climate Change
{IA-TIT Division)

Indira Paryavaran Bhawan
lor Bagh Road

New Delhi-1 10003
Dated: 3" Eebaary 2015

e

OFFICE MEMORANDUM

Clarification regarding Gazette Notification No. S.0. 3252 (E) dated 22.12.2014 on
“Industrial Shed”-regarding. .

The Ministry of Environment, Forests & Climare Change vide Gazette Notification No.
5.0. 3252 (E) dated 22.12.2014 made amendment for exemption of “Industrial Shed™ from
requirement of Environment Clearance under the provisions of the E{A Notification. 2006

The Ministry has received representations from various organizations seeking clarity
about the meaning of word “Industrial Shed”. The mattcr has been further examined in the
Ministry and following clarification is hereby issued:

“The word */ndustrial Shed" implies building (whether RCC or otherwise) which is being
used for housing plant and Machinery of industrial units and shall include Godowns and

buildings connected with production related and other associated activities of the unit in
the same premise.”

The Construction of the buildings shall follow the guidelines as prescribed by the
Ministry of Environment, Forest & Climate Change which are being issued separately.

This issues with approval of the Competent Authority.

i o=
ot ",ﬁv-" 'J"“"'_";
(Dr. Manoranjan Hotdy -
Director
Copy to:-
All the officers of TA Division
Chairperson/Member Secretaries of all the SEIAAs/SEACs.

A e ) L) —

Chairman of all the Expert Appraisal Commitices

Chairman, CPCB

Chairpersons/Member Secretaries of all SPCBs/UTPCCs,
5.

IT consultant. MoEFCC for uploading into the website

Copy for information:

' PS 1o MOS (Independent Charge).
PPS o Secretary (EF&CC).

PSto 18 (MKS).

All Divisional Head.

Website, MoEF&CC

Guard File.

foo tes V) —

(S R}
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F. No. 22-68/2016-1A-111 S0:0q.20|¢
Government of India
Ministry of Environment, Forest and Climate Change

(1A Division)
Indira Parvavaran Bhawan,
Ali Ganj, Jor Bagh Road,
. New Delhi-110 003

Email: yogendra78@nic.in

~qME 6 Telefax: 011-24695365

v )4 Dated: 6" September, 2016

Principal Secretary

(Kind attention: Shri Satish Gavai)
Environment Department

Room No. 217 (Annex.). 2™ floor
Mantralaya, Mumbai- 400 032
Maharashtra

Sub: Applicability of EIA Notification, 2006 to the industrial sheds and information
technology park/ software development units/parks - Clarification sought by
Environment Department, Govt. of Maharashtra-reg.

Sir,

This has reference to the letter No. SEAC-I/CR-207/TC-2 dated 6 January, 2016
and letter No. SEAC-1/CR-308/TC-2 dated 6™ January, 2016 seeking clarification regarding

applicability of EIA Notification. 2006 to the industrial sheds and information technology
park/ software development units/parks.

2.0 In this context. the undersigned is directed to inform that the Ministry has issued a
Gazette notification S.0. No. 3252 (E) on 22.12.2014 exempting the ‘Industrial Sheds’ from
requirement of prior environmental clearance under the provisions of the EIA Notification.
2006. Subsequently, vide Office Memorandum No. 19-2/2014-1A.111 dated 5.03.2014 the °
Ministry has clarified the medning of word ‘Industrial Shed’ stating that “The word
‘Industrial shed’ implies building (whether RCC or otherwise) which is being used for
housing plant and Machinery of industrial units and shail include Godowns and buildings
connected with production related and other associated activities of the unit in the same
premise”. A copy of the same in enclosed herewith for reference.

3.0 The industrial shed for industries which are not covered under the EIA Notification,
2006 has been exempt from the requirement of prior environment clearance under itemn 8 of
schedule. The principle here is of dominant purpose. If an industry is not covered under EIA.
2006 for obtaining prior EC, it shall not be required to obtain prior EC under item 8 if the
size of industrial shed under which that industry is proposed to be housed is > 20000 sq. mt.
3.0 The above exemption of industrial shed from prior EC is available to all such
industrial sheds irrespective of size (even more than 150000 sq. mt.).

Conrd/

6/
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2.

The information technology park/ software development units/parks are covered for
grant of Environmental Clearance if attracts the provisions given under item 8(a) and 8 (b) of

the Schedule to the EIA Notification, 2006.
A=t M=
(Yogendra Pal Singh

Scientist ‘D*/ Joint Director (IA)
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MINISTRY CF EN\’BIONI\[ENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd December, 2014

5.0. 3252E).—Whereas, a draft natification further to amend the notification number 8.0 1353(E), dated the
14th September, 2006 (herzinafter referred to as the principal notification), was published, as required under sub-rule (3}
of rule 5 of the Environment (Protection) Rules, 1986 in the Gazette of India ;Extracrdinary, Part [I, Section 3, Sub-
section (ii) vide number 5.0. 2319, (E) dated the 11th September, 2014 (hereinafier referred to as the said notification},
inviting cbjections and suggestions from all persons likely to be affected thereby within a period of sixty days from the
date on which copies of Gazene containing the said notification were made available 1o the public;

And whereas, copies of the said notification werc made available to the public on 11th September, 2014:

And whereas, no objections er su

ggestions have been received in response s the szid nolification within the
specified period of sixty days:

Now, therefore, in exercise of the powers conferred by Sub-section (1) and clause (v} of Sub-section (2} of
Section 3 of the said Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the

Environment {Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said
nntificztion, namely:—

in the principal notificaion, in U Schedule, under Columa {1y, for item 2 relzang 1o Suilding:
Projects/Area Development Projects and Townships and sub-items 8§ (a) and & [(b) and the entries rel
specified there under, the following item, sub-items and entries shall be substituied, namely:—

SIEIRNEEE

ting thercto,

w

{ (2} (3 4 3

‘. “8 Building or Construction projects or Arca Development projects and Townships

i

‘ 8(a) | Building and >20000 sq.mirs | The term “built up area™ for the purpose of this netification

‘ Construction and < 1,50.000 | the buill up or coversd arez on all fleors put together,

| projects sq. mtrs. of including its basement and other service areas. which ard

i built up area proposed in the building or construction projects,

i Note 1- The projects or aciivities shall net inciudd

l industrial shed, school, college, hostel for cdi.;x:ar:'e-ml"

| N institution, but such buildings shall ensure ::USiuIn‘a.t‘E:'.‘

! ? environmental mapaggment, solid and Tiguid wa st

i management, rain water harvesting and may use recycled

. l ‘ materials such as fiy ash bricks. ‘
|| 1 | Note 2.- “General Condiugns” shall not apply |

| |
'\ |

g | Townships | Coveringanzrez | A praject of Township and Area Development Frojects

' [ and .%:ca| cf >30haandor | covered under this item shall require an Environmeny
' revelopment built up area > Asscssmuent report wnd be appraised as Category 'IE:I
| Proects : 1,50.000 sq. mtrs | Project. l
| 1
! ‘ Mote.- “General Condinans™ snall not apply |
y




M

4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

Nate: The principal rules were published in the Gazette of India, Extracrdinary, Part II, Section 3, Sub-section (i} vide
Notification Number 5.0. 1533(E), dated the 14th Scptember, 2006 and was subsequently amended as follows: -

5.0. +737 (E), dated the 11th October, 2007;
2. 8.0. 3067 (E), dated the 1st December, 2009
3. 5.0. 685 (E), dated the 4th April, 2011;

©. 2896 (E), dated the 13th December, 2012;

5. .0.674(E), dated the 12th March, 2013;
6. 5.0. 2559 (B), dated the 22nd August, 2013 ;

S. 0. 2731 (E), dated the 9th September, 2013; -
8. S. 0. 562(E), dated the 26th February 2014; and
oS, Q. 1599(E), dated the 25th June, 2014.

(=
(]

By the Manages,

Goverament of India Press, Ring Rosd, Mas N I
und Published by the Controlier of Publications, Delh




F. No. 19-2/2014-1A-111
Government of India
Ministry of Environment Forests and Climate Change
{IA-TTI Division)

Indira Paryavaran Bhawan
Jor Bagh Road

New Delhi-110003

Dated: 5" Eebmars 2015

BB ars s 3
OFFICE MEMORANDUM
Sub:  Clarification regarding Gazette Notification No. S.0. 3252 (E) dated 22.12.2014 on
“Industrial Shed”-regarding. '

The Ministry of Environment. Forests & Climate Change vide Gazemte Notification No.
"8.0. 3252 (E) dated 22.12.2014 made amendment for exemption of “Industrial Shed” from
requirement of Environment Clearance under the provisions of the EIA Notification. 2006.

The Ministry has received representations from various organizations seeking clarity
about the meaning of word “Industrial Shed”. The matter has been further examined in the
Ministry and following clarification is hereby issued:

“The word *industrial Shed' implies building (whether RCC or otherwise) which is being
used for housing plant and Machinery of industrial units and shall include Godowns and

buildings connected with production related and other associated activities of the unit in
the same premise.”

The Construction of the buildings shall follow the guidelines as prescribed by the
Ministry ef Environment, Forest & Climate Change which are being issued separately.

This issues with approval of the Competent Authority. //\

\ } —
R 4 1
¥ 2 A~ =—~ls

(Dr. Manorﬁ;;jan;i-l()tﬁﬁ’

_ Director
Copy to:-

. All the officers of TA Division

2. Chairperson/Member Seeretaries of all the SEIAAS/SEACS.
3. Chairman of all the Expert Appraisal Commitiees
Chairman, CPCB

Chairpersons/Member Secretaries of all SPCBs/UTPCCs.
IT consulant, MoEFCC for uploading inio the wehsite

[ ST 4_

Copy for information:

1. PSto MOS (Independent Charge).
PPS o Secretary (EF&CC).

PS 10 JS (MKS).

All Givisional Head.

Website. MoEF&CC

Guard File.
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DR, JAYANTHY, 7\‘1 LES,,
TEMBER SECRETARY

ASH

Ird Fioor, Pan
Moo Jeends Re
s

Phone No,(u

o N, Gd4-24380075

. No. SEIAA-TNIF. Me.14501/2020 dated: 07.07.2020

Mis. Indospace Industrizl Park Panruli Private LLimited,
Panrcill & Pansiyur Village

Stiperumbudur Taluk,

Kancheepuram Disiricl.

Sir,

Subr SEIAA-TN -Mie. indos pace indusitial Park Pansuti Privale Limiled with an
approximale buill up ares of 30000 Sa.m having idusinial Shec
along with amenilies and

S64/2, GA5MR, 2R2Z, 586

{
[

otal plol area of 14.21 Acres chfﬁtcﬁ ;
28, 58T7M8A1, 162, 28, 1C, 10,
Panriy Viliage and 8. Nos. 2/14, 1B, 2, HEh 28, 424, 252 THAZ, 18

G A
& BYAE of

e

11D,

10, 2AR, 2B 20, 3&2, 3B, 4A2, 4B, 54, BB & 818 of Panpai
Sf‘ipemmlJudur Taluk, Kancheeporam Disirler - TGlUes
nece '1{, x;:i:—.‘u‘lfif:aticm on  applicabiity of £C for

A
h‘lii..n @,

sambling, industrisl Storage, Logistics
3. of | mwwml Sheds along with amenily structures - Ru
“1’( wr letter dated: 03.07.2020.
A Notification 2006 as amended.
EF & CC O No. 18-2/2014-1A-1H Dated: 05.0% .5
EHRRAXX

10
Elc.‘

v ihe reference 19 cited above, it was requesled lo Issue necessary ciarification

the applicabiiily of £C {or Heavy, Light Engine sering, Assembling, Indusiria Storage,
F3 et
Logislics Park with Two (2) Nos. of Indusirial Sheds along with amenity strustures

having cumulative threshold Buili- up Area of < 1,580,000 Sa.rm. wihich does

s 0t house

any Industry atiracting Category "A” and “B” of E1A N

st 1"’:’ s -f’l--. h-n. )

“

industrial Park with

P Alied

Assembling, indust
e Indusivial Pu K Patrut
A”H L ared of 30000

e arnd

STATE LEVEL ENVIRONMENT IMPACT
ESSMENT AUTHORITY - YAMILNADU




6

n

746 g o W . TiMAL 1R
5T74I6 of rrutts Villag e and S MNos. 2018, 18, 2, 324, 26, 2ZA, 2B, 7HHAZ 18,

16 2;42. 2” 20, 3A2, 3B, 4A2, 4B, 5A, 58 & 8/1B of Panalyur Viliage,
Sriperumbudur Taluk, Kancheepuram District, Tamil Nadu.

The }:;rr:.-“‘a-r-t propenent has obtained CTO frem TNPCB vide ProcNo

s ot Le

F ASBASPR/OLIDER/ TNF CB/SPRIWEARIMS ‘w:iia a walidily up to 31.3.2021 10

cout indusitizl park having olal fand ares 560 Ha {14 Acres) comgrising
¢ industial sheds (i!“.du'f:hrlf.—.s not uLtrnct;ng category ASE of EIA notification
2006) and other amenities including STP with tolal built up area of 28123.37
S,

1';’ .:1 proponent also stated thal total Built-up Area will be lass than

1,560,000 So.m 2nd shall not house any Industry aitracting Category "A
of El& ;'-lt‘::mgc::-31iun‘ 2006 under any clroumsiances.

and "B"

he PP also furnished an alfidavit stating that "We hereby declare that our activity
u’;c;lucries providing industdal sheds for Light and Heavy Engine um; induatries

Automobile and Automobile Ancillary Manwiaciuring indusl

sty of
Figctronice  and  Consumables  Durables, [T Hardware, Flher Glass

PManuiactiuring, Ceramic & Glass industries, Packaeging indusiry, RE&D F aciitie

{on Plﬂhlllr‘l‘ Non Chemigal, Non Blotech), Indusirial Slorage, inr."jtsatriai

i wieny of e above il s informed as follows

o

Ag per the Bia notification 2006 as amended, fdam No, 8 {a) Guilding and

=20000 sqm N

e - The pre

de or activities shall not include industirial

shed, schodl, college, hoste! for educational institution, bud such hulidings shall

ensure suslainable environmenial managemeani, solid and liquid  wasle

ranagamaent, rain-waler harvostin goand m iy WS E MGy

d materiais such as fiy

s perihs BIA nalification 2008 as amended, lem No, 7 {ch Note-2, - i he

is hess than S00 ha. Bul contains building and construct

sy

projecls

0,000 Soamts and or c;ie*.»‘c—rlopr:-m::'}!, arga morg ihan 54 ha

aetivity 1 =tserinl no. 8a) or 8(0) In ihe Schedule, 38 he case may be
Fhae same | besn reiteraled thro G.O

. o
ueni O

imphies hidgiging

whather ROC or Olherwize) which

w) Plamt andg



&

L&

Machinery of Industdal Units and shalf include Gadowns and Buildings

connecied with production relatad and ol as500

i aclivities of e Unit in

e same premises”

The project proponent aiso informed that ihe proposed indusingl shed for L

Bngineering, Assernbling, Industrial Slos rage, and Logistics Park wilh

Twwo {Z)

HNos. of [nd

riai Sheds along with amenity structures,

The project proponent also stated that the otal Bulit-ug Area will be less than

1,580,000 Sq.m and shall not houss any Industry aifracting Category "A" and “&°

of EIA Notificalion, 2006 under ANy ciroumsiancas,
Considering the above facts, # s Informed “the : proposed activities does noi

require prior envirenmental clazrance and rio indus iry [ activily coverad under

o

ne schedule of BIA Notificalion, 2006 and its subsequent amendment altracting
pricr environmental clearance shall be carded outl with the otal buili-up area not

excaeding 1,50,000 sqm”,

The receipl of this letier m 18y be acknowiedged T

el W
]
MEMBER SELR ETARY

SETAA-TN







CMWSSB Letter for Water Supply

Annexure-XIT







CHEMKMAL fIETD
CHENNAI METR

{OPOLITAN WATER § UPPLY Al D SEWE

e l

\ki'[”\' d(_i,w 'J

et C! =rnoi-600 002,

vmping Stofion Rood, Chin tadrip

AREA ENGINEER-—I PHONE NO. 044 — 2580 1008

L. No. CMWSSRY Area-l / AF-STSpl 2017 Datad: 21.04.17

To

Mr. A Simon Panikar,
General Manager, MEF,
Post Zox Na, 5285,

Thirevettiyur High road,
Chennai — (1Y,

Sub’ UMNSSE - Area | - Thiruvotfivur — MRF - Water requirament and Disposzl of
sewags - Feq.

Ref: Your Lelter dated 21.04.17

'n the r="ererce ‘etier cited sbove, it is informes hat the requrement of water is 8kl per day
g 1o b= supplied through mobile waer lorry o1 making of peyment as per commercial tari Rs 510

and the disposal of sewags is to be done by sewer lorry on making payment of Rs.200 per loac o
U Ar=a office in Thiruvativus

51

p
Araz Enginecr 4

¥
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